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Notes of the Registry Orders of the Tribunal ’

Qrder dated 16,12,04
Heard Shri N,R,Routray,ld.Counsel for the

/\Ac‘»’?éf‘(‘-(‘ , 4\95*1«.0/ pZG

C‘x// Sl W?Dﬁéﬁ applicant and Shri R,C.Rath, Lﬁ.Stanﬁing Cours el
W 6/0,W4/J7§, aprearing on behalf of the Respondents-Railways
\L/ and perused the records plaged he fore,
g&;’m ' In course of hearing Shri Rath printed out

/ ’ that as per the provision of the Scheme for

grant of A.,C.P. to the railway servants, a Screenine
Committee has been set up by the Standing Committee
which meets twice a vear (uring the first week of

Jamuary of the previous Financial Year and during

| 5"77 :ﬂl/\-m/\ - the first 1~Je§k of July of any Tinancial Year) to
process the cases, It is in this connection, Shri
8% / Rath submitted that the matter may be forwarded
4 o A 7 to the Committec for considering the grievances witt
\ 7) o Recard to ACP, as raised herein,

./

/

/5 /')7I Having heard the Ld.,Cpunsel of both the sides,

| we dispose of this O.A. with direction that the '
b~y AL 2EST2 S , ,

(‘ﬁ Sy SN o ff / /07 application be sent to the Screening Committee to ‘
hoafl Fhe Pl

-v\ss-ﬁ—cﬂf be held in the month of January, 2005 to consider

by Pask The §eme.

the case of the applicant. A cory of the 0,A,

\
K\ = .
‘ C"'fyﬁ‘ 7 'ﬁ["\/ ks may re treated as part of the representation to
/\9 ff v (= 'Mgt,z be put up refore the Committee,
M o Jolp. With the observation and direction as made

above, this O,A. is disposed of at the stage of

b
f((fjgf\m afmission, No costs.

In vies of disposal of this O,A. at the admie-

ssion stage, our earlier order dt.7.12.84, directin

issuance of notice to the Respondents is hereby

re¢alled,- @fa—ﬂa j, _féb' ﬁ?‘rﬁix) DN ch?': '9 o# 743 .
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